. THE ODISHA DEVELOPMENT AUTHORITIES (AMENDMENT) BILL, 2015
BILL" |

FURTHER TO AMEND THE ODISHA DEVELOPMENT AUTHORITIES
ACT 1982

- BEt enacted by the Leg(s!ature of the State of Odasha in the S:xty-snxth Year. \
3 of the Repubhc of India as follows:— .- S

Short t,-u_gan'd: _'_ (1) Th|s Act may be Called the Odlsha Deveiopment Authorltles'”_-
y 'commef?mme"‘ (Amendment) Act, 2015. o '

(2) It shall come into force on such date as'the State Government
may by notifi catnon appomt ' '

. Amendmgniof 2 In section-2 of the Odisha Development Authormes Act 198_2 Odﬁha A
. gection 2. .

(herelnafter referred to as the prmcmal Act)



)

- Individuals and includes a company or association whether.

after c'laus_e (ix),” the following cla_dse shall b'e_ 'i_nsertec_l,

'namely:-—_-« _ _ L _
“(ix-a) “Developer Entity” meahs an individual or body of

incorporated ornot, a oo—operative society or a corporate body.‘
or an agency, natlonal or mternatronal “to whom 2 license is
gwen to undertake development within the framework of a |
: development plan or development scheme duly approved under

- this Act

()

©

in clause (xv) after the words ‘town planmng scheme and '_ o .'
before the words as a final plot’, the words orin deveiopment' .
scheme or approved layout of land”, shall be inserted;

after clause (xnx) the . following clauses shall be mserted '.
'namely—-—' : ' ' |

B “(xnx a) “Land Poollng Scheme .means a scheme for assembly

' _of small land parcels under dlfferent ownershtps voluntarily,

' _"control and management of development of the areas under'

(@

' purpose of _the'. company, trusjt or other entity_, as the ca’se. may -
. b e. n’ '. ’ . ' .
{e)

into a. large fand parcel and retum of a part of the reconstltuted__
: land to the owners wrtha provision of mfrastructure in.a planned -

manner

(xix-b). “Local Authotity” means an urban local body, and .
) mcludes Zilla Panshad Panchayat Samiti or Gram ‘Panchayat. -
_ constrtuted under- the prowsnons of the televant Act for the -

their 1unsdtct!on, . _ _
after clause (xxxvn) the followmg clause shall be |nserted
namely — . ' '

(xrwu a) Srzeclal Purpose Vehlcle means a body constltuted

‘asa company trust or other entlty for a speciﬁc purpose, which

shall inciude activities limited to t_hose for -accomplishing the

after. clause (xxxvm) the followmg clause shall be mserted
namely — B ' '

I T

. .



e ——— e i

Amendment of

“(xxxviii-a) ‘Transferable Development Rights’ means a

- development 'right to transfer the potential of a plot'deslgna_ted g

fora poblio' purpose in a development plan, expres'sed in terms

- floor ‘area ratio allowable for that plot, for utrlrzatron by the -

"-(f)

of total permlssrble built. up space calculated on the basis of

owner himself or by way of transfer by him to someone else'

from the present location to a Spemﬁed area wnhm the '
develooment plan as additional built up space over and above - |

_the permrsslble Jimit, in lleu of compensatton for- the surrender__

of the concerned plot free from all encumbrances o the
Authortty and - o o .
for clause (xlt) the followmg clause shall be s_u'lastituted,'
- namely:- ' ' '
“(xll) “urban local body 'means mumcupalrty as defned rn.
clause (e} of article 243P of the Constrtut.-on of India;”

3 In sectron 3 of the pnnmpal Act, —

(@)

after sub-section (3}, followmg proviso shall be mserled "

namely:— o

“Provrded that the State Government may., by notuf cation

"and in accordance wnth such rules as may be made in thts

behalf exclude any area from a development area of two or

asso excluded o be a development area for the purposes of .

. this Act and assign a name to such area and constitute for the

said development afea a Development Authonty wuth effect

- from such date as may be specified therein;” and
)
lnserted namefy;—

after sub-section (3), the__followlng ‘sub-sections shali be

: ._ “(3-ay Notwithstanding anythlng contalned in thls Act |f the.

State Government is satisfied that. proper development of

-development area ca_n_be ensured if two or -rno_re De‘velopm_ent
Authorities are amalgamated into a single .Authority, the State

Government. may, after consultation with such Authorities and

3.



on

such terms and - conditions, as may be specified, by

notification, -direct 'such amalgamation ‘and constitute . an

 Authority with effect from the date of such notification.

(3-b) From the date of such notrf cation, —

(a)

"reahz_able by the Au;ho_rrty_ so constituted after such

all properties, funds and dues whrch are vested in of be

realizable by the emstmg Authontles shall vest in or be’

- amalgamation;

(b)

all fiabilities which - . enf.orceable "ag'ainst the

" amalgamated Authorrtres shall be enforceable against the

- Authonty 50 constltuted after such amalgamabon

@ f

 for the purpose of realizing propertres funds and dues as

for the purpose. of carrymg out any development whtch has E
'not been carried out by the amalgamated Authorltles and .

referied to-in clause (a) the functlon of the amalgamated

_'Au'thontle__s _shall be discharged by the. Authority  * so

- _"constifuted _aﬂer{such 'arnalgamaﬁon'. i

- )

- {e) in sub-eectmn(S) _ _ . _
in clause (f), for the words "an Urban Desrgner or Architect - '

member’ the words “an- Enwronment member” shall be_

_ substltuted and

(u) for clause (h) the followmg clause shall be substrtuted

- three comprised within the development area, as may be

namely — : - _
“Provided that the State Govemment may appoint such '

namely —_

“(h)- Charrpersons of urban local bodles not exceedmg

nominated by the_ State Government, members, ex_ofﬁcro. y
an'd_"' L A

(d) after sub-section (5) the followmg prowso shall be mserted :

other two members as may be considered. by it, in addmon to

‘the . members stated above for any Authonty as the State -

Government may deem it and such members if appomted in . .

-4-
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i _'Insertio'n of new '_
. section 3A.

*Declaration
of Special L

Planning -
'Area and

 of Specia)
. Planning

- Agthority:

. Amendment of-
" section 4,

-.any Authonty, shaH be subject to same terms and condltrons as
‘are apphcable to the members appomted under ctauses(c)

o

4 After section 3 of the prmcrpat Act the fouowmg sectlon shall be
~inserted, namely-—-_ o .

U3AL (1) Any Authority may, by notrﬂcatron dectare a part of the
development area u_nder its lel'lS_dlCtIOﬂ to be a__Specual Planning
. Area. . e S
L (2) As soon as may be after the declaratron of Specral Piannmg
-Area under sub—sect:on {1), the ‘Authority may, by notut’ catron
desighate a Locat Authority “or other Authonty constrtuted or

_ mcorporated under the provrsnons of any State Act, to be Specrat
o Piannmg Authonty for such Specral Plannmg Area. '

" (3) Any power exercisable by the Authority under thrs Act except the' o
-power io make-regulatro_ns, may also be.exercised by such Spec_ral_ -

~ Planning Authority to such limits-and.on such termS'eod conditions
~-as may be specmed m the notlﬁcatlon Jssued by the Authorrty in this
‘behatf.”. ' ' '

ln sectron 4 of the principal Act; after sub-sectlon (4) the foltowung D

o sub—sectton shall be inserted, namely:—

(5) Notwrthstanding anything "contained in this Act or Rules or_'._
'Regulatrons made thereunder the State Government may, at the'

instance of any. Local Authority - or Department . of the State

'_Govemment or any other Authority constituted or mcorporated-'
'under the provisions of any State Act or-otherwise, direct any '
| Authonty for transfér of any Ofﬁcer or employee of such Authortty -
'by way of deputation, to such Local Authority or Department of the S
_State Government or any other Authority constituted or inco rporated" -
" under the prowsmns of the State Act for such period not exceeding
) ¢ years at a time and on such terms and conditions, as may be

specuﬂed in the direction and the provision of sub—sectron (4) shall

~ apply to such deputatlon mutatis mutandis 7



insertion of rew -
section BA.

~ “Constituion. ©

aof Special
~ Purpose
Vehicle.

. Amendment
of section 7.

 Amendment of
saction 10,

*Ilnsertion ol-new
- seclions’ 10A
and 10B.

* *Preparation
of local

development

plan, -

8. After section 6 of the pnncnpal Act the followmg seotion shall be
inserted, narnely—,'__ : .

- BA. The Authonty may for the purpose of carrylng out any of the |

- ‘objects of this Act and wrth the approval of the State Government

- constitute as many Special Purpose Vehicles. as may be ’
consrdered necessary conswtlng wholly of members or partly of -

. members and partly of other persons

7. 1n seet_ron.7 of the._pnncrpal _Act, after the words, “acct')rding to plan""

a'nd 'before' the words *and for that purpose the AUthol‘ity"’ the: words :
' “by itself or through a SpeClal Purpose Vehicle constituted for the
_ purpose or through an-agency or a Developer Entrty shall be inserted.

8. In section 10 of the principal Act, after sub-saction (2), the following
sub-section shali be inserted, namely -_— : o

3) For the perpose - of eﬁectwe and dynamrc plannmg mechamsm,

a Zonal Development Plan may be divided into various sectors- and o
o it shall indicate the manner in whrch the land in each sector is
o _-'proposed o be. uséd and the stages ‘at - Whlch any such '

o ._development of sectors shail be carried out. *

9 After sectlon 10 of the prmmpal Act, the followmg sectlons shall be :

lnserted namely —

10A. (1) Slmultaneously wrth the preparatlon of zonal development '

.'.'plan ©f as soon as may be thereaﬁer the Authonty shall proceed
~ with the preparatron of local development plan for each of the
‘ sectors into whlch the area covered by zonal develppment plan has

' been drvrded

Provrded that the Authonty may proceed with the preparatlon:_. _
of loeal develOpment plan for any area, “which' rs part of the - o o
development area, but for whlch no rnterrm comprehenstve or zonal'
development plan has been prepared and in such’ cases loca!" L
develppment plans S0 prepared shalt be mcorporated as such in
' those deveIOpment plans as and when they are prepared and "

' approved by the Authorlty

5-
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Reservation of
land for housing

for poor.

_' categones

(2) A Iocal development plan shall contain a site ptan wnth a deta?ed -

- road network plan for providing access to each plot and the__ ;

proposed use of each plot of land in the areas under local -

_ development plan wlth provlsmn of amenmes be3|des the matters =
provided in sub-sectror’ (2) of sectron 10. ' '
10B. The Authority shalt at the time of preparatton of devetopment :
plans, earmark twenty percentum of the vacant land under"‘ :
residential land ‘use for’ maklng prov|5|ons of housmg faciiities for B
Economically Weaker ‘Sections and L_ower_ Income Group

- -

o Exptanation —For the purpose of thts sectlon the expressmn —

Amendment of

_seetion 13,

(i) “Economlcally Weaker Sectlon means the sectlon of persons

whose houaehold mcorne is up to the limit: prescnbed by the o

State Government from time to time; and

(u) “Lower I'ncome Group means group of persons‘Ivvhos'e -
| household income is up to the hmrt prescnbed by the State -
Government from time to trme B '

10 n sectlon 13 of the pnnclpal Act, after sub-sectnon (4) the folldwmg L
sub- sectton shail be mserted namety —
(S)After commg into operatlon of Iooal devetopment plan, the e
provtswns of interin, comprehensrve and zonal development plans_'_ '

_ pertamrng to such area shalil stand modlﬁed and attered to the extent: " _
the pTOVIStOl‘IS of Local Development Plan are at variance withi such T

_development plans.”.

Amendment of
section 15..

11 in sectlon 15 of the prmmpat Act —

“(a).in sub-section (1) in clause (i, in the openmg portlon for the
~ word “subdivide”, the words ° SUb_lelde or amalgamate through
ray out" shall be substltuted e : S -

‘(b) in sub- sectlon (1) in clause (i, for the vvords rlght of way to
_all the plots”, the words ‘right of way to all final plots shallbe
__substttuted and '



Amendment
of section 16. s

-~ Ingertion o_fnew

-~ section 16A. -

“Com'mon

Application ~ -
Formfor-
_ permission. -~

e after sub—seotlon (3) followrng sub- sectlon shall be mserted -

namely _—

(4) The State. Government may exolude oertarn oategones of -

deveIOpment having such low risk as may ‘be prescnbed from

the _oondrt_lon_s of prior approval, if such’ d_e_velopment confarms

- to such terms and conditions as may be prescribed.”.

12, 1n section71ti'of the prinoipal Act, —

“ (a) in sub-sectlon (1), olause(e) after. the word, ‘subdivide” and
before the words. "hls land”, the words “or amalgamate" shall' N

be rnserted

~ (b) in the provlso to sub- seotlon (3) after the words “development -_
charges and before the words “if any’, the words “and City: -

Infrastructure lmpact fee shall be mserted

_ 13 After section 16 of the pnnolpat Act, the followrng sectron shall be
_inserted, name!y — - - '

. 16A(1) Notwrthstandlng anythlng contalned |n this Aot or in the-'-
" Rules’ or 'Regulations - .made thereunder for. the purpose of
srmphﬂcatron of process for: grant of permrssron by the Authonty'

under sectlon 16, the State Government may prescnbe Common

. Applroatton Form to be used . by persons requmng suoh

permiseions

() Every person shall make a Common Apphoatron to the Author:ty o
" in such Form in suoh manner and subjeot to such oondmone as "

; 'may be presonbed

(3} On recerpt of Common Applloation Forms the Author:ty shall'

transmrt copies of such apphoatrons to all suoh Departmente and

Agencies of the State Go\rernment from which No Objection

Certlﬁcates are reqwred before grant of permlssmn by the Authority
and such Departments and Agenmes of the State Government

A

-shall con5|der for grant of such No Objeotron Certifi oates to the \

-8-
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" Insertion of
- -section 20A.

“Grant of

bocupancy -

. Certificate.

R Ame'ndrnent
S - of section 21.

Authority as per the time _iimits fixed in the rules and in the event of
 faifure of any Department or Agencies of the State Government to
- 'commumcate their views wsthm the . tlme limits’ fixed, - then No

Objectuon Certificates shall be deemed to have been obtamed

(4) The State Government may make rules for prescnbmg the

: _: detailed procedures for processing of Common Appllcatlon Forms

by Departments and Agencies of the State Government and also

o on other such matters as requrred in this regard

(5) Notwtthstandmg anvthmg contarned n this sectlon any

. _-/apphoatlon pendtng mnmednately before the commencement of the

Odisha Development Authorities (Amendment) Act, 2015 shall be
considered in accordance with the provusrons extstrng prror to such .-

commencement

14 After sectron 20 of the pnnclpal Act the followmg sectton shall be
inserted, namelyi—
. 20A. On recerpt of Completaon Certtﬂcate under sectuon 20 the

: Authorltv shafl cons:der for grant. of Occupancy Certsﬁcate in suchl .

Form for .authorizing occupation of the building or the' premrses in

- part or full on payment of such fees and on- Such terms and-‘-' o

condrtrons as may be presonbed !

-15. In sectron 21 of the prtnmpa! Act, after sub-sectlon {4) the fotlowlng- o
sub- sectnons shall be mserted namety — ’

(5) For the purpose . of rmplementatnon of the provrstons off

; '_development ‘scheme speorall,r when lands, covered under -such
scheme, do not betong to the State Government andto provide for~ -
‘mechanism. for carrying out matters related to clauses (@), (d) "y, .

0] and (o) of sub—sectron (3}, and to carry out such other matters not

~ inconsistent with the object of this Act, the State Government may
3 'make rules for-execution of Land Poohng Schemes for successful ™
-. tmplementatuon of development schemes which shall presonbe for
' matters related o declaratlon of mtentuon reservatron and allotment

of Iand under Land Pootmg Scheme, methods of verrﬂcatron of land



.records, provrslons to deal w'.th drspuled ownershlp, effect of -
.. declaration of intention, manner of preparatron of such schemes

(6} The Authority may, on such terms and conditions as may be

- -prescribed by regulations to be made in this behalf, grant a license
“to a DevelOper Entity for frammg and executing a deveIOpment_
'scheme in respect of Land Poollng Scheme in the development .

R area, on behalf of the Authonty

Insertian of.
new section
31A.

“Effect of .

sanction of
Draft Town
Planning

- Scheme,

-Amendment
of section 32.

Amendment

of section 33.

- 416, After section 31 of the- pnncrpal Act the followrng sect:on shall be

mserted namely:—

1A Where a draft scheme has been sanctioned by the State -
: Government under sub-section (2) of section 31(here|nafter referred .
to as the sanctroned draft scheme) all land requrred by the

Authonty for the puiposes specrﬁed in clauses {d), () and (n) of

| _-sub-sec’non (4) of sectlon 22 shall vest absolutely with the Authonty "
- free from all encumbrances ‘

2 Nothmg in sub-section (1) shall aﬁect any right of the owner of

the fand so vested for the purpose mentioned in that sub-section. -

* (3) Provisions of sections 51 and 52 shall, mutatis mutandis, apply

1o the sanctioned draft-scherne'as if, the sanctiohed _r.lre_ft' scheme
were a preliminary town pla-nning.s‘cheme "

7. In section. 32 of the pnncupai Act for sub-sectron ( 1) the followmg
sub-sectlon shall be substltuted namely —_

() On or after the date on which declaratron of lntentlon has. been

_ made by the Authority under sub-section (1) of section 23 and. duly_ .
publrshed as required . under sub-sectron (2) thereof no persen -
-shall, within the area in respect. of whleh the’ :nterrtron has been

declared, carry out any development unless such person has
apphed for and obtained necessary permlssron from the Authonty

- for doing s0 m the form as may be prescnbed

18. In sectlon 33 of the prmclpal Act, after sub-sectlon (1) the -...
followmg proviso shall be rnserted namely—— R

-10-
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o "Pro\rided that the State GoVernment'may on the request made by
the Authorrty appomt a Valuation Officer within ane- month from the |
date of publrcatron of the draft town plannmg scheme under sub-
section(3) of sectlon 24", ' ' '

 Amendment B 19 n section 38 of the principal Act, in sub-section (3), for the words
mmhr_‘ 3. “The President shaii be from among the Officer of the Orissa Supefior
'_”Judrclal Ser\nce (Senlor Branch)" the words “The Presrdent shall be a

-person who is or has been, a District Judge or Addrtrona! Dlstrlct-

‘__'Judge in the’ State of Odisha”, shall be substituted and the follownng - |

prowso shall be added, namety = ' i

“Provrded that such Dtstrrct Judge or Additional District Judge
must not have been prematurety retrred

s ' 3 Am_endment of  20. For section 74 of the pnnorpa! Act the followmg sectron shall be -
- seclion 74. substrtuted namely _—

‘“74.(1'). The --'Autho'rity.’"rnay acquire," movable or irnm_ovabie -
properties by purchase, exchange, gift, lease;, mortgage or by any
other method permissible upder Iaw in accordance with the rules '

“and regulatlons made for thrs purpose

(2) The Authonty may, wrth the wrrtten consent of the owner, -
acquire any land or property or both for. provrdrng |nfrastructure

- amenities and facrlrtres for publrc purposes by way of accordmg_ - | _'

Transferable Deve!opment Rights (TDR) through issue  of -

_Development Rights Certrf cate in ligu of payment towards cost of . )
e .Iand and prOperty in such manner and on such terms -and
' S R . conditions, as may be prescribed:

o - | o | Prowded that the Transferable Development Rrghts may be

S amount of both export and import areas as per the bench mark -
| | value fixed for. such area and . such Right . may be utrlrsed as’

' addrtlonat burlt up space by the owner who can use this erther by

.hlmself or transfer it to any other person in full of in part for use

11-

arnved at on the basis of relative land values and equrvalent



* Insertion of
~ section 75A. -

"Creation and
Management

.. of Land bank.

Amendment of

" seclion 77.

* Amendment to

~* Chapter-IX.

Amendment
of section 84.

within the development area as prescribed or offset the money )
_ against the fees and charges payable for development permrssron -

_subject to fulfiment of all other rules and regulations governed for
constructron of burldmgs o

(3) The Authority may, with the consent of the owner, and in- the-

T _manner prescribed, acquire land and burlt up space for publlc'

- purposes mdrcated in an approved deveIOpment plan by permitting _'
-in the form-of built up space gurded by permltted Floor Area Ratlo in
.addrtlon to built up space required for the amenity, in lieu of the cost ,
of land and the built-up space payable to the owner for the amenlty _ o

transferred to the Authorrty

21. After section 75 of the prmcrpal Act the followmg sectron shall be
-inserted, namely:— '

75A. (1) Every Authortty shall create and mamtam a Lancl Bank in
-~ which fand acquired under section 72 to section 75, shall be kept '

recorded for furtherance of the objects of the Act.

(2) The ‘Land Bank shall be managed by the Authorrty in such'-""

manner as may be prescnbed inthe regu!atrons

© 22 In section 77 of the principal Act, aﬂer sub sectlon (5) the followmg
sub sectron shall be mserted namely — ' '

"‘(5 a) The State Government may direct any Authonty to constrtute _

~and mamtaln a Comprehensive Development Plan Infrastructure
Development Fund (CIDF), into whlch such money, fees or charges

- shall be credited as may be specified ln such direction and the -

same is to be utrllsed for such purposes in such manner and

. subject to such conditions and except-.ons as may be drrected bv

" the State Government
23, ln Chapter-tx of the pnncapat Act in the openlng portlon for the

- words “Levy of Development Charges the words and cammas ‘Levy |
of Development charges, Clty I_nfrastructure Impact fees, User Fees:.

etc.”, shall be substltuted

'24. In section 84 of the prlncrpal Act, for the words and f igure. at such
rate not. exceedlng maxlmum rates specrfred in sectron 85 as it may ,

2.



determme the words “at such rates as the State Government may, by
notlf cation, specnfy from tlme ‘to time, in this' behalf’, shali __ be
g . _ _ substttuted o - .
. | o o :fﬂ:z:::":';ts 250 sectlon 85 of the pnncnpal Act, the first prowso to sub—seotion _ ._
_ proviso thereto shall be ommed
- '.'nsenien of hew . 286. After sectlon 86 of the prlncnpal Act, the followmg sectlon shall be ' "
---swi_on-am' inserted; namely:— . -
i | Lowy o ﬁify 86A. (1) The Authonty may levy CJt)f Jnfrastructure Impact Fee for
) ._-_ ' s mlf;cge .. the purpose of creation of- city. level mfrastructure facchtres as
E | -purposes, at such rate as may be prescnbed in the regulatlon for .
| _all——- ' , ' ‘ |
| (a) oommercqat buddmgs .
' B - (b) apartments and group housmg bunidmgs and -
'. - - o (c) multistoried buuldmg mcludtng, remdentual commercnal or
' _ Institutional or Edueatlonal . :
(2) The Crty lnfrastructure impact Fee lewed under sub-sectlon (1)
| 'shalt be payable at the time of grant of permlssmn

(2} shall be omitted and the word ‘further” appeanng in the second . o

_' speciﬁed' in- the development plan in operation’ and such other o

“{3) All such fees collected shall be credlted and mamtalned in

Comprehenswe Development Plan |nfrastructure Devetopment Fund
'(ClDF) and same sha” be utmzed for deve!opment of cuty |evet '
infrastructure _ B _
' Provided that no such fees shall be levied d'unng grant of-
- permission for buuldmg of Governments Deper_tments_and Statutory -
Bodies established under the provisions of any Act, but such
exemptions shaH not ‘be -available to such bwldmgs wh:ch are
: .-constructed under commerc;al prOJects S |
_ Amendment __27 In sectlon 87 of the prmmpal Act, in. sub—sectlon (1) for- the words
. 'gf-sédma?'_ . “from among the officers of the Odisha ‘Superior Judicial Service __
L | _ (Senior Branch)", the words "who is or has been a District Judge or
Additional Dustnct Judge in the State of Odisha”; shall be substrtuted -
and the followmg proviso shall be added, namely—-— )

13



“Prov:ded that such Dlstnct Judge or Addrttonal D1stnct Judge
must not. have been prematurety retrred

e e S v S

::’;2:"2:";1 28.1n section 91 of the principal Act,in sub—sectlon (— |
(a) after the words "removed. by demolition” and before comma and
the wo‘rds'_'j, filing or otherwtse , the words “or secured :by_ seahng
© shallbeinserted:and
.. (b) for the words “cause to be removed the development and the
_ expenses of such removal’, the words cause to be removed the -
deveiopment or seal or cause to be sealed such development and-
_ _ the expenses mcurred therefor shall be substituted.
- Amendment 29. In section 92 of the pnncupal Act in sub—sectlon (2) after the
| _ Ofsed_ioﬂ 9_2' ) Iwords "all his aSSlstants and workmen from the plaoe of development”
 and before the words “within such tlme the words “and to secure
AR such place of development by sealmg shall be inserted: .
.Amendmem . 30 In sectlon 102 of the prmcapal Act aﬂer the words' ‘as a'rrear' of
ofsection 122 tand revenue, occurnng at. the end the words and the State
Government may appomt an officer of the . Authonty as Certificate
" Officer who shall be deemed to be the Centificate Officer within the
meaning of the prov'.&‘dons of the Odisha Pubhc Demands -R_ec_overy -
Act, 1962 to recover such dues of the Authority.” , shall beadded.  OdshaAct?
.-Amelndnti;nl ' 31 In sectron 111 of the principal Act,— o ol 1963,

ection 111 :
 of secion 1 (a) in sub—sectlon (1) after-the words and flgure under section 6"

and before the words “as may be. mentioned therein”, the words
‘and the figures' “or Special Purpose Vehicle constituted under
'sectlon 6A or Specnal Plannmg Authonty desrgnated under
-sectron 3A” shall be inserted:; and _
(b} in sub-section (2), after the words "by such officer” and before
| the words “as may be mentioned thereln the words and the' '
commas "or such Committee, to be constrtuted by the State
' ;_' _ ~ Government for the purpose; ,shall be inserted.
Amendment 32 ln section 119 of the principal Act, after sub-sectron (2), the

of section?19. N
“following sub-sectlon shall be mserted namely— -.

L



. *(3) The person requiring a permission for devel'opment'on a final plot

‘which has been recorded as. agricuttural land in the record of rights -

_ and Whlch has been- carved out and approved under the town = '

plannlng scheme development scheme or land poelmg scheme or

pemtted under the prov:srons of sectron 16 of the Act, shall not
requrre a wrrtten permrssron for conversion of the use of land for the
purpose other than agricufture under the provisions of section 8A of

" the Odisha Land Reforms Act, 1960 and rules made thereunder, but
* shall pay the conversion fees at the rate provided in section 8A of

that Act which shall be credited to the Comprehensive Development

Plan lnfrastructure Development Fund referred to in sub-sectlon (5-a)

of sectron 7? ! _

33. in section 124 of the pnncrpal Act in sub—sectron (2) for clause

. (xxii}, the followmg clauses shall be substituted, namelv —_ '
(xxu) the pnnclples and guudellnes in accordance with whloh
development may be undertaken or regulated --'_ _ '

Odlsha At
16 of 196{]

(a) in respect of plannrng standards like - transit oriented )

' development wetland development water sensrtrve plannlng and :

desrgn _
(b)' [l‘l respect of urban design and.buitt form gurdelmes '

{c). in respect of condrtrons and restnctlons to promote sustamable :
development and urban transport - mcludlng street. desrgn .
' -gurdelmes and to prescnbe mstltut_ronal_ _frar_nework " for -

' 1mplementat|on of the same and

E {d) in respect of specral COI‘ldIthnS and restnchons |n acoordance
- with whrch development may be Undertaken or regulated rn a

_development grea or in any part of the development area or
- special plannmg area as the case me; |,

(xxm) any other matter which has to be o rlay be, prescrrbed by_'
- regulations”. B S



STATEMENT OF OBJECT S AND REASONS

Necessity to amend the - Odlsha Development Authorities Act, 1982

( Odisha. "Act 14 of 1_982)_ was felt. to ‘bring changes in constitutron and_ B

administration of'Aut_hor_ities, method ‘of preparation. of-Development Plane

‘and development of lands , methods of land assembly for the purpose of
 securing planned development' promotion of affordable housing to achie‘ve"
-objectives of . Housmg for All, provnsron of land and finance to Authorltues for |
rmplementatron of development plans and to strengthen the provismns of .

'_enforcement mechanlsm available in the Act.
Constrtutron and Admtmstrauon of Authormes

Provusrons have been proposed for amalgamatron of two or more-
'Authormes rnto srngle Authonty, appomtment of Envrronment Member and R
- additional upto two Members in the Authorities. Provusmns for const|tut|on of

_'Specral Purpose Vehicles (SPV) and Specnal Plannlng Authontles (SPA) have

been proposed to be made to take up intensive development of a particular .
- area under the ]ul’lSdlCthﬂ of Development Authorrtles These amendments wﬂl .

'also facrlltate prlvate sector partrdpatlon in urban devel0pment

Itis further Pl‘Oposed to provide-for transfer-of. employees of one _
Authonty to other Local Bodies . and Departments or Agendes of the State .

: 'Government on deputatlon basis, _
Development Plan and DeveIOpment of Land _
' i also proposed for preparatlon of mlcro level plan to be callet:l

Local Development Plan (LDP) within the framework of Comprohensuve. ”

| Development PIan(CDP) and Zonal: Development Plan (ZDP) Secondly, rt is .

. also proposed to keep provlsron for lay out approvals for Plotted Development
S 'Schemes amalgamatmg Iand parcels bemg developed by pnvate developers

Land AsSemva Methods _ _
‘To facilitate - |mplementat|on of CDP and achleve planned

development various methods such as Land Poolrng Schemes, Transferable.‘ R
Development Rtghts and Accommodation- Reservatlon, have béen proposed to

be prowdecl in the Act through amendments Slmllarly, amenclments are belng

-16 -



proposecl in. prowstons relatmg to Town Plannlng Schemes, to brmg it at par
WIth best practlces in other States. '
A Promotlon of Affordable Housmg : _
To achleve obJectlves of Housmg for All prov15|ons have been-
'proposed_ in _the amendments to reserve at least 20% of vacant Iand ear- |
 marked. for residential land use in’ development plans for Affordable"Houslng -
Projects. Provisions to set up single WlndOW facility for accordmg faster building
- plan approvals by brmgmg in Common Apphcatlon Form (CAF) mechamsm and
'exemptrng low risk development if the plan ad_heres and conforms to norms' .
prescnbed from taking prior approval of Authority befoke start of construction, -
grant of occupancy certnf‘cates and to remove dual control over conversmn of
- land use , have.been proposed o '
s, PI'OVISIOn of Land - and Fmanee to |mplement Comprehensive '

_ _ Development Plan: ~ _
! . o Tt is further proposed to keep new provusnons for creatlon of Land -
[ ' - . Bank to be mamtamed by the Development Authorities and for’ constltutlon

| _ | - and management of CDP Infrastructure Development Fund (CIDF) by each

i_ o S 'development charges to make it flexible-and more Jmplementable Further, o
' ' it has been proposed to keep prowsrons o levy City Infrastructure Impaet- -
. Fee on Bunldmgs used for commercia purpose apartment and- multr-stoned' -
e bulldmgs This wm “help- the Authorltles to get fand- and fnance for *.
o | |mplementat|on of the development plans. o " _
_ I order to effectively enforce provusmns of- Plannmg and Buﬂdlng _
~ Standard Regulatlons, proposals have been made for sealing of unauthorlsed X
: premlses, |f reqwred before demolltlon of unauthonzed constructlons is
- taken up. _ ' ' ' ' '
The Bill seeks to achleve the above ob_1ect|ves

" PUSPENDRA SINGH DEO

Member-;‘n-.Cha;ge .

17

| Authonty Amendment has also been proposed in the provisions relatlng to o



Definitions.

- Declaration of.
-~ development .
- - areas and
" - congtitution of
Development -
- Authority.

ANNEXU RE

[Extract from the Odisha Development Authorrtles Act, 1932 (Odlsha Act 14 of

| - 1982))
.t*.: o **-.,W-f' k% ok -
2. in this Act, unless the context otherwise requires -

S T T SN

(xv) "ﬂnai plot" means a plot reconst:tuted from-an ongmal plot and' R
'_ attotted m a town planning scheme as a final plot, '

*x **'_ Ca Sk

(xln) "urban local body" means a munlcrpai councuor a notlf ed area

 council conshtuted under.thé Orissa Munucupal Act 1950 (Onssa Act

23of 1950)
ﬂ-_ B **-. -  kk i L kR
(1) | | o
Tk % *% Lk
) S - -_
k% - #* . R \ L3

(3) As ‘s00N as: may be after the declaratlon of a development

. area under ‘Subsection (1), the - State Govermnment shall, by
"notmcatmn constltute for the said development areas Development_. _

Authonty with etfect from such date as may be specuﬂed thereln '

1 L] T L *k

" (5) The "Authority" shall co'nsist of the folloWing member's' namely:

(a) a Chatrman who shall be appmnted by the State

Gtwernment

 kk : Cxk w% T
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~ Objecis ofthe
Authortty.

- Prohibition of
7 development
- without
. permission. :

(f) an Urban Desngner or Arohltect—member to be appomted by o

the State. Government

*-l_e\ -'i o kR S %k _ ok

(h) the Chalrman of. Urban local bodles oompnsed thhln the .
development area, member ex officio.

k- R B T

7 The objeots of the Authonty shall be to promote and secure the

| development of all or any. ‘of the area comprrsed in the development
- area concerned accordlng to plan and for that purpose the Authonty
 shall have power to acquire hold manage and dlspose of land and’
'other property, to cafry  out bunldlng engrneenng rmnlng and other 3
: -operatlons to execute works in connectlon with supply of water-and - '
'electriclty dlsposal of sewage, and . other services.and amenrtres _

and generally to do anything. (lncludrng controllrng development and

_ | coordmatrng developmental programmes of related agenmes)'
neoessary or expedient for purposes of such development and for

purposes mc:der_t_t_a_l _thereto

Provided th'et save as provided"in' this Act, nothing contained. ln’ thisﬂ.-
Act shall be construed as authorusrng the dlsregard by the Authonty '-

' f.-of anylaw for the time betng in force.

LCAU |
B S T S T
Rl EE I Lk %

(|) subduvnde any “lang - for utlhsmg sellrng, Ieasmg out of -

otherwise dlsposmg it of unless he, after obtalnlng ‘written - o

permission from the Authority, lays down and makes a-
_sfreet or streets giving access and right of way to alt the”
* plots into which be intends to-subdivide the land' so as to
~connect them with an existing public or private street and
- also provides amenities, if any, _specified - by the
'development plan in: operation or regulations pertalnlng to
plannmg or burldlng standards made i in thls behalf,
ok % N - *k
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. permission.

'Reétrictidn 'oh_ -

use and

‘development of

land after
publication of
. draft town

planning scheme.

Appointment of

Valuation Officer.

Application for-

] '(2)'. _ o _

(3) On recelpt of any apphcatlon for permtssxon under Sub-sectlon- |
_{1), the Authority shall fumnish the "applicant with a written
acknowledgment of its receipt and after making such enqurry asit

~ considers necessary in relation to any matter specified in the
: deveropment pian in operation or in relation to the regulatlons '

‘16.(1) Every ' person including a - department of the Central
~Government or a State Govemment or a local. authonty ora body
- corporate constltuted under any law mtendmg to '

(a) subdlwde his Iand for utmsmg selllng Ieasmg out or

otherwrse dlsposmg it of: or

o T SRR ' -: Ty

pertaining for planning and building standards or in_relation to any

other matter as may be prescribed under re.gulatrons shall by order .
“in writing, either grant the permission; sub|ect to such condition, if . '

any, as may be specufed in ‘the order or refuse to grant such
permission; -

“Provided that where the prowsrons of Chapter IX have been brought )
into force in any area under the jurisdiction of the authonty and the
‘_appllcatron for- permlssmn under Sub-section (1} relates to such
area, the Authonty shall not grant permission unless development -
_charges if arty, have been paid in respect of the Iand or bmldmg to
whlch the permission relates:

wk. . wx O Twx . #%

*x T : owex L ke

32. (1) On o'r after the date on which a draft \t.'o‘wn_ planni'no- scheme '

is published under _Clause.(e) of Sub-section ..(3)'of. Seot_ioo 24, n0
person. shall, wjthin the area i'ncluded in the scheme, carry out eny —
- development un{ess such person has appned for and obtained the -
necessary- permission for do-.ng S0 from the Authonty in the form
| prescrtbed by rules. ' ' ' )

*k o Lkx o xRk

*% B L kk . w

| '_ 3'3.__(1)' Wrthin.one' mon_ih_fr_o_m the date on whioh the sanction of the

State Government to a draft town planning scheme i notified in the

-~20-




Constitiition of -

_ Board of Appeal.

Levy of
~ development
charges.

Rates of
. development
charges. '

Gazette the State Government shall appoint a Valuation Officer,

 possessing such qualifications as may be preSCribed by rules for
~ the purpose of such-town p|anning'scheme and provide him with
~ such. number of offi icers and staff as may be consrdered necessary

and hfs duties shall be as heremaﬂer prowded

.** _' ** . . ) ) ** ‘ -- .. 'I ** .
38. (1) _ S R
' N T wE
D I . . 1 T k%

(3) The President shal be from among thie orﬁcer of the Orrssa- R
o Supenor Judicial Servrce {Senior Branch) and the members shall be
' persons having knowledge . and expenence in valuatlon of Iand

" town plannlng or cuvul engineering. ' o

Sk e PO

- T4 The Authonty may acquire movable or. m‘nmovable propertles by _ |

purchase exchange gift, lease, mortgage o by any other method

' _ permrssrbie under law,
84. Subject to the provisions of this Act and the rules made
. thereunder, the Authonty may, wrth the previous sanction of the -

-,State Government by notifi catlon Ievy a deveIOpment charge on
" lands and bundlngs w1th|n the area under lts jurlsdlctlon at such

rate, not exceedlng the maximum rates specifi ed in Sectl_on 85, as it

" may determine;

Provided- th’at' different- rates of development charges may be :

specmed for dnﬁerent parts of the relevant area or areas and for' _

' drfferent uses

85, o

kL wk . wkw T
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- Tribunal. -

~ Removal of
_ unauthorised

development. .

{2) The rates of developme_nt cha’r‘ges shall be determ_ined _

{a)in the cases of development of land, at a rate to be Spemﬂed
per hectare; and. o '

' {b) in the case of development of a bulldlng ata rate o be o

_'specmed per square rnetre of the fioor area of the buﬂdlng

F'rowded that no. such rate shall exceed ﬁfty thousand "
rupees per- hectare in the case of development of land, and o
_'flfteen rupees per square metre in the oase of development of a :

bundlng

Provided further - that where land appurtenant to a
 building is used for any purpose 'independent of a building,
~ development charge may be levied separately for . such use N

also.
k. Sk Tk . %

87.(1) The State Government 'm'a"y, I'by notification 'consﬁ_tute a

* Tribunal, which shall consist of one pere'oh only to be appointed by - |
the State Government from among the’ officers of the Orrssa'.
a Supenor Jud|0|al Service (Senror Branch).

L k% *% . Ak

o1, (1) Where any deveIOpment has been commenced or |s bemg
“carried on or ‘has: been completed in contraventlon of the.’
development plan or without the permrssmn approval or sanctlon. K
referred to in Section 15 or in contraventlon of any condition subject
" to which such permission, approval or sanction has’ been granted or -
- any development deemed to be a developrnent undertaken.camed
out of completed without a permission as referred to in Sectron 15
under Clause (b-) of Sub-section (2) of Sectlon 128 any offi cer of
'the AU(hOfltyl empowered by it in this behalf, may in addltlon fo any. . | )
" prosecution: that may be mshtutedi under this Act, make an order
directing that sueh developmentishall be removed by demolition,

_.22'_




Powers o stop

- unauthorised
deveiopment. . -

- Mode of recovery
of dues .of the
 Authority.

o2, **

" Afiling ar otherwase by the owner thereof or by ihe person at whose
instance the deveIOpment has been commenced or is being carrled _
.out or has been completed within such period not being. Iess than N

five days and more than fifteen. days from the date on which a copy

of the order of removal with a brief statement of the reasons
"therefor has been dellvered to the owner or that person as may be
: speclﬂed in the order- and on hlS fallure to comply with the order the

officer of the Authonty may remove -of ‘cause to be removed the
development and the expenses of such removal shall be recovered

_from the owner or the person at whose lnstance the development
‘was commenced or was berng carried out or was completed as .

arrears of land revenue

Provided that no such order shall be made-unless the owner or the" |
" person concerned has been gtven reasonable opportunlty to show | o
cause why the order should not be made T

ek o ié* S L T

*k I T T

‘, (Zl Where sur;h development is not dis_continued in pursuaﬁoe'_ o'f'. o
'fhe order under Sub-sectiori (1), the Authority or the officer of the |

Authonty as the case may be, may requure any pollce officer to.
remove the person by ‘whom the development ‘has been

_ " commenced and all his assistants and workmen from the place of .
: development within such time as may’ be specified in the reqursmon
and such pollce officer shall comply _vx-zth the requisition accordlngly.. _

L I ke S T 2

'102 Any money due to the Authonty on account of fee or charges

ar from the dlsposal of lands bunldmgs or other propertles movable

or |mmOVabIe or bv wav of rents. and profits ‘of in pursuance of any

o .23-
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e

-  Powerto .
| .~ delegate.

Power of the
Authority 10 make
requlations.

: 124 (1)

agree'menl executed by the Au'thority'with 'any behef iciary may, if "
“the recovery thereof is not expressly prowded for in any other
- provrsmn of this Act shaﬂ be recoverabte by the Authonty as arrear .

of land revenue

' 111 (1) The Aufhcrlty may. by notn‘" cation, dlrect that any power.
_ exerc:sabie by it under this. Act, except the power to make
| regulations, may also be exercised by such officer or focal authcnty -
- or commlttee constituted under Sectlon 6 as may be mentioned
“therein, in such cases and subject to such condltrons |f any as may'_'
. be specn‘" ed therem ' ' ' .

_(2) The State Gov_ernm_ent 'may,. by hot‘_i'.fi'caticn,; direct that .‘any

' power eiercirable by it under tﬁis Act except .the power to make'_

niles, may also be exerCIsed by such officer as may be mentloned' .

_therein, in such cases and subject to such condltlons if any, as may'
be speclf ied tne'eln _ ' '

kk R T ok e

T S *%

'(21 In pamcular arc! without prejudice to the generahty of the
' fo,rngo-nq power such regu'at chs may provide fcr '

0

B N S TR EERE SR

.(‘(Xll) ary ot*e* mafter whach has to he of may be orescrlbed o

by regul mom

T I : wk S k% hk
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